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N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 415 OF 2007

JAI BHAGWWAWN L APPELLANT
VERSUS
STATE OF HARYANA ... RESPONDENT
ORDER
1. We have heard the | earned counsel for the parties.
2. The appellant had been convicted under Sections

307/ 34, 325/34 and 323/34 and awarded a sentence of three
years with fine for the first nentioned offence and to
| esser terns of inprisonnent for the other offences. As
of today he has undergone only one day of the sentence.
The inpugned order of the H gh Court was made observing
that in view of the conprom se entered into between the
parties, the sentence on the appellant would be till the
rising of the Court along with a fine of "10,000/-. This
order has been challenged by the appellant seeking an
outright acquittal.

3. W had issued notice in this matter on the 19th

March, 2007 as to why the sentence awarded to the
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appel | ant by the Hi gh Court should not be enhanced, as the
said order was conpletely contrary to all principles of
law as it trivialised a serious offence. W, accordingly,
set aside the order of the H gh Court dated 19th Cct ober
2006 and remt the case to the H gh Court for a fresh
deci si on.

4. Pursuant to the non-bailable warrants issued by
this Court on the 10t June, 2011, we are told that the
appel l ant has been taken into custody. W, accordingly,
direct that he be released on bail to the satisfaction of
the Chief Judicial Magi strat e, Jhajjar pending the
di sposal of his appeal by the Hi gh Court.

5. Parties are directed to appear before the
Regi strar(Judicial), H gh Court of Punjab and Haryana H gh
Court on the 7th Septenber, 2011 to conplete the service.

6. The appeal stands di sposed of in the above terns.

[ GYAN SUDHA M SRA]
NEW DELH
JULY 22, 2011.



